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THE DEPUTY CHAIRMAN: I
think the Minister should clearly say

that those who retire would be ex-
cluded. You can amend it.

DR. RAM SUBHAG SINGH: That
is our intention in the matter, Madam.

SHRI BHUPESH GUPTA: You
can give it in word. You say all right.
You can give an explanation that
those who retire shall not be any more
members of the Committee. That is for
removal of any doubt.

SHRI ABID ALI (Maharashtra): It
can be only “excluding the retiring
members”, that much. If you put in
the other amendment, then those who
may be re-elected will hecome ineli-
gible.

THE DEPUTY CHATRMAN;: “This
House resolves that the term of office of
the present members of the Rajya
Sabha serving on the Committee on
Public Accounts he extended up to the
30th April, 1968, subject to those who
will cease to be members of the Rajya
Sabha”. Will this be all right?

SHRI BHUPESH GUPTA: “Subject
to those” i8 not the language.
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SHRI BHUPESH GUPTA: It may

be like this: “Subject to the fact that
such members of the Rajya Sabha as
may retire on 2nd April, 1968, shall
cease to be members of the Committee.”

DR. RAM SUBHAG SINGH: I
accept this amendment.

THE DEPUTY CHATRMAN: I shall
put the motion again :

[ RATYA SABHA ]

Members of Commitice 6496
on Publie Accounts

“This House resolves that the term
of office of the present members of the
Rajya Sabha, except those who
retire on the 22nd April, 1968, serving
on the Committee on Public Accounts
be extended up to the 30th April
1968”7,

The motion was adopted.
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THE DEPUTY OHAIRMAN : Any
one who will he elected on the 28th has

to take the oath. He is not a member
until he comes again,

SHRI BHUPESH GUPTA: You are
right. He is not a member.

MOTION RE EXTENSION OF
TERM OF OFFICE OF MEMBERS
OF COMMITTEE ON PUBLIC

UNDERTAKINGS

DR. RAM SUBHAG SINGH:
Madam, I beg to move the following
Motion:



6497 Reference to

“This House resolves that the
term of office of the present members
of the Rajya Sabha, except those
who retire on the 2nd April, 1968,
serving on the Committee on Pub-
lic Undertakings be extended up to
the 30th April, 1968”.

The question was put and the motion
was adopted.

REFERENCE TO CALLING ATTEN-
TION NOTICE RE THE PUNJAB
APPROFPRIATION BILL, 1968

SHRI NTREN GHOSH (West Ben-
gal): Calling attention notice on
Punjab is important. Why should it
go to the Home Minister? The Punjab
Governor has signed the Money Bill
without even being signed by the
Deputy Speaker which is illegal. It s
not even signed by the Deputy Speaker
before he signed it. Tt is a gross irregu-
larity. 1t should be admitted and
immediately discussed.

SHRI BHUPESH GUPTA (West
Bengal): T have got an order by the
Governor which shows it is signed
by the Governor, ‘“The Punjab Appro-
priation Bill, 1968, was passed by both
Houses of the Punjab Legislature. I
certify that the Appropriation Bill
1968 18 a Money Bill within the meaning
of article 199 of the Constitution”. For
Deputy Speaker there is no signature.
Yor Governor there is signature dated
29nd March, 1968. How is it that a
copy has come into our hands which
carries the signature of the Governor
but not the signature even of the
Deputy Speaker? It appears that the
Deputy Speaker thought, “First let
the Governor sign, then I will sign”.
That is why it was done. Then it was
taken there so that the Deputy Speaker
would sign later on. But the law pro-
vides that it is to be signed by the

[ 26 MAR. 1968 ]

Calling Attention
Notice
Speaker before even the Governor looks

at it. Here is an original document.

SHRI NTREN GHOSH: Illegal and
unconstitutional. It shows how the
Congress Party behaves.
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